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     For Appellant: 
 
 

     For Respondents:     
 
      

Mr. Purti Marwaha Gupta and Ms. Heena George, 
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O R D E R 

01.11.2018:   Ms. Heena George, learned Advocate appearing on behalf of 

Appellant sought permission to withdraw the appeal. Mr Jaswinder Singh, 

learned Advocate appearing on behalf of 1st Respondent has no objection to the 

same.  

 The appeal is dismissed as withdrawn without any liberty to the Appellant 

to challenge the same very order.   

 

 
 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 
 

        [Justice Bansi Lal Bhat] 
    Member (Judicial) 
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